
Iiaard Mr.).N.Ghosh learned counsel 

for the apolicant and Mr .A.Mohanty for the rose ndents. 

-'ir.3..Ghosh files an aplicatLon to withdraw iW 

the case. There is ne eraver or Cfl7 iher-ty t file 

oe- 

iI 	 CAT/Jil 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

O.A/T.A./R.A. No ............. .. ...................... 199 

/,................Applicant (s) 

Versus 

........................................ . ........................... .......... Respondent (s) 

Sr. No. 	Date 	 Order with Signature 

Ieard,Adrnit.Issue notice to the Respondents to show 

cause within 30 days from the date of receipt of the notice 

as to why this application should not he a1lowed.Requa1.o. 

OJC SCid to hV? beer file Offic: to v rify and issue, 
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Order with Signature 
Sera 
No.of 	Date of 
Order 	Order 
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d fresh aj1toation. The case j3 ainqed t: 

withdrawn. A:codin:dy dissed 	, 
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